
 
        Regional Office, Bhiwani Region 

Haryana State Pollution Control Board 

SCF-32, Opp. Community Centre, Sector-13, HUDA, Bhiwani 
Website – www.hspcbrojr@gmail.com                  

---------------------------------------------------------------------------------------- 

HSPCB/BHI/2023/1604-1606    Dated: 12-09-2023 
 

To 

          The Registrar 

          Hon’ble National Green Tribunal 

          Faridkot House, Copernicus Road, 

          New Delhi 

          Email ID:- judicial-ngt@gov.in  

 

Sub:  “Action Taken Report in the matter of O.A. No. 324/2023 titled as 
Harish Jindal vs State of Haryana” in compliance of Hon’ble National 

Green Tribunal order dated 29.05.2023. 
  

Kindly refer to the subject noted above, please find the enclosed herewith 

the report on behalf of Joint Committee comprising of HSPCB, District Magistrate, 

Bhiwani in compliance of order dated 29.05.2023 in O.A. No. 324/2023 titled as 

Harish Jindal vs State of Haryana in compliance of Hon’ble National Green Tribunal. 

 

Submitted for kind information and further necessary action please. 

DA/As above 

  
  

Regional Officer 
Bhiwani Region 

For Haryana State Pollution Control Board 
  

Endst. No: HSPCB/BHI/2023/                                 Dated: 12-09-2023  
A copy of the above is forwarded to the following for information and further 

necessary action please – 

1. The Member Secretary, HSPCB, Panchkula 

2. The Deputy Commissioner, Bhiwani 

  
  

Regional Officer 
Bhiwani Region 

For Haryana State Pollution Control Board 
 

 

 

 

 

VIJAY 
CHAUDHARY

Digitally signed by 
VIJAY CHAUDHARY 
Date: 2023.09.12 
16:08:05 +05'30'

VIJAY 
CHAUDHARY

Digitally signed by VIJAY 
CHAUDHARY 
Date: 2023.09.12 16:08:20 
+05'30'
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HARYANA STATE POLLUTION CONTROL BOARD
 

SCF-32, sector 13, HUDA, Bhiwani Ph. 01664-240259
Email:- hspcbrojr@gmail.com

 Website: www.hrocmms.nic.in  E-Mail  - hspcbho@gmail.com     

      Telephone No.: 0172-2577870-73______________________
                   

 
 To.

        M/s :  ABRM CONSTRUCTION MATERIAL PRIVATE LIMITED

       VPO KHANAK TEH TOSHAM (BHIWANI) 

       BHIWANI

       127040

 
Sub. : Grant of consent to Establish to M/s ABRM CONSTRUCTION
MATERIAL PRIVATE LIMITED
               Please refer to your application no. 10884718 received on dated 2021-03-24 in
regional office Bhiwani.
With reference to your above application for consent to establish,M/s ABRM
CONSTRUCTION MATERIAL PRIVATE LIMITED is here by granted consent as per
following specification/Terms and conditions.
                   

No. HSPCB/Consent/ :  313129221BHICTE10884718 Dated:07/04/2021

Consent Under  AIR

Period of consent  07/04/2021 - 06/04/2026

Industry Type  Stone crushers

Category  ORANGE

Investment(In Lakh)  320.20001

Total Land Area (Sq.
meter)

 12140.0

Total Builtup Area (Sq.
meter)

 7000.0

Quantity of effluent

1.	Trade  0.0 KL/Day

2.	Domestic  0.7 KL/Day

Number of outlets  1.0

Mode of discharge

1.	Domestic  Septic tank

2.	Trade

Permissible Domestic Effluent Parameters

1. NA

Permissible Trade Effluent Parameters

1. NA  mg/l

Number of stacks  1

Height of stack

Annexure-R2

16



                   
 

Regional Officer, Bhiwani 

Haryana State Pollution Control Board. 

Terms and conditions 
                   

1. NA

Permissible Emission parameters

1. SPM 600 micro gm/m3

Capacity of boiler

1. NA  Ton/hr

Type of Furnace

1. NA

Type of Fuel

1. Electricity  Kilowatt/day

1. The  industry  has  declared  that  the  quantity  of  effluent  shall be 0.7 KL/Day i.e
0KL/Day for Trade Effluent,  0 KL/Day for Cooling, .7 KL/Day for Domestic and the
same should not exceed .

2. The above 'Consent to Establish' is valid for 60 months from the date of its issue to be
extended for another one year at the discretion of the Board or till the time the unit
starts its trial production whichever is earlier.  The unit will have to set up the plant
and obtain consent during this period.

3. The officer/official of the Board shall have the right to access and inspection of the
industry in connection with the various processes and the treatment facilities being
provided simultaneously with the construction of building/machinery.  The effluent
should conform the effluent standards as applicable

4. That necessary arrangement shall be made by the industry for the control of Air
Pollution before commissioning the plant.  The emitted pollutants will meet the
emission and other standards as laid/will be prescribed by the Board from time to time.

5. The applicant will obtain consent under section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 and under section 21/22 of the Air (Prevention &
Control of Pollution) Act,1981 as amended to-date-even before starting trial
production

6. The above  Consent to Establish is further subject to the conditions that the unit
complies with all the laws/rules/decisions and competent directions of the
Board/Government and its functionaries in all respects before commissioning of the
operation and during its actual working strictly.

7. No in-process or post-process objectionable emission or the effluent will be allowed, if
the scheme furnished by the unit turns out to be defective in any actual experience

8. The Electricity Department will give only temporary connection and permanent
connection to the unit will be given after verifying the consent granted by the Board,
both under Water Act and Air Act.

9. Unit will raise the stack height of DG Set/Boiler as per Board's norms.

10. Unit will maintain proper logbook of Water meter/sub meter before/after
commissioning.
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11. That in the case of an industry or any other process the activity is located in an area
approved and that in case the activity is sited in an residential or institutional or
commercial or agricultural area, the necessary permission for siting such industry and
process in an residential or institutional or commercial or agricultural area or
controlled area under Town and Country Planning laws CLU or Municipal laws has to
be obtained from the competent Authority in law permitting this deviation and be
submitted  in original with the request for consent to operate.

12. That there is no discharge directly or indirectly from the unit or the process into any
interstate river or Yamuna River or River Ghaggar.

13. That the industry or the unit concerned is not sited within any prohibited distances
according to the Environmental Laws and Rules, Notification, Orders and Policies of
Central Pollution control Board and Haryana State Pollution Control Board.

14. That of the unit is discharging its sewage or trade effluent into the public sewer meant
to receive trade effluent from industries etc. then the permission of the Competent
Authority owing and operating such public sewer giving permission letter to his unit
shall be submitted at time of consent to operate.

15. That if at any time, there is adverse report from any adjoining neighbor or any other
aggrieved party or Municipal Committee or Zila Parishad or any other public body
against the unit's pollution; the Consent to Establish so granted shall be revoked.

16. That all the financial dues required under the rules and policies of the
Board have been deposited in full by the unit for this Consent to
Establish.

17. In case of change of name from previous  Consent to Establish granted, fresh  Consent
to Establish fee shall be levied.

18. Industry should adopt water conservation measures to ensure minimum consumption
of water in their Process.  Ground water based proposals of new industries should get
clearance from Central Ground Water Authority for scientific development of previous
resource.

19. That the unit will take all other clearances from concerned agencies, whenever
required.

20. That the unit will not change its process without the prior permission of the Board.

21. That the Consent to Establish so granted will be invalid, if the unit falls in Aravali
Area or non conforming area.

22. That the unit will comply with the Hazardous Waste Management Rules and will also
make the non-leachate pit for storage of Hazardous waste and will undertake not to
dispose off the same except for pit in their own premises or with the authorized
disposal authority.

23. That the unit will submit an undertaking that it will comply with all the specific and
general conditions as imposed in the above Consent to Establish within 30 days failing
which Consent to Establish will be revoked.

24. That unit will obtain EIA from MoEF, if required at any stage.

25. In case of unit does not comply with the above conditions within the stipulated period,
Consent to Establish will be revoked.

26. That unit will obtain consent to operate from the board before the start of product
activity.

 Specific Conditions

Other Conditions :
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Regional Officer, Bhiwani 

Haryana State Pollution Control Board. 

 1. The stone crusher plant shall be established on the same land for which land paper has been
submitted by the unit in online application.
2. That the unit will abide with all the directions of the notification dated 11.05.2016 and unit
will ensure all compliance as per the commitment made in the shape of undertaking/affidavit
and any variation if found at any stage at any time in respect of documents submission and
commitment/undertaken made therein, CTE so granted shall be deemed revoked and
unit/project proponent will be liable for appropriate action as per law.
3. That the unit will be established strictly as per latest notification dated 11.05.2016.
4. The unit will install air pollution control measure (APCM) as per notification dated
11.05.2016. 5. Unit will apply for first CTO after the installation of plant and machinery and
completion of latest APCM as per notification 11.05.2016 before commissioning.
6. Unit will take all necessary clearances from all the concerned departments/agencies.
7. In case at any stage, if aravali plantation/Gair Mumkin Pahar will be declared as forest by
the concerned department / by any court of law / Govt./Forest Department etc, and if unit fails
to meet prescribed siting norms, this CTE so granted shall be deemed revoked.
8. This CTE is valid for 05 years or up to the commissioning of the unit whichever is earlier.
9. The unit will use / purchase raw materials from the legal mines.
10. The unit will abide with the directions/guidelines HSPCB/CPCB/ any court decision/
direction of any competent authority.
11. The unit will abide for the production capacity up-to average 5000 MT/day.
12. This CTE is without prejudice to any action under the provisions of applicable laws / acts /
notification / courts order to be taken in respect of any violation at any stage without any claim
of the unit. If the unit fails to comply the provisions of said notification dated 11.05.2016,
conditions of CTE, various applicable provisions of concerned departments / agencies /
authorities / any relevant decision of court, the consent to establish so granted shall be revoked
automatically without giving any notice.
13. The CTE from pollution angle shall not provide immunity from any other
Act/Rules applicable to the unit.
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HARYANA STATE POLLUTION CONTROL
BOARD

SCF-32, sector 13, HUDA, Bhiwani Ph. 01664-
240259 Email:- hspcbrojr@gmail.com

                   

 
 To.

             M/s :ABRM CONSTRUCTION MATERIAL PRIVATE LIMITED

             VPO KHANAK TEH TOSHAM (BHIWANI) 

             BHIWANI

 
Subject: Refusal of consent to operate under Air Act, 1981 
 

               Please refer to your application no. 30303245 dated 2022-11-17 received in the board  for

consent to operate under Air (Prevention & Control of Pollution) Act, 1981.

                 Your above referred application has been examined by the Board and it has been estab-

lished that the application submitted by you is incomplete and not conforming to the requirement of

the previsions of the Air (Prevention & Control of Pollution) Act, 1981, as per policy of the Board.

Accordingly, Show Cause Notice for refusal of consent under above said Act containing the said

shortcoming/ incompletion was issued by the Board  dated 2022-11-22. But you have failed to submit

the satisfactory reply of the above said show cause notice and submit compliance of the observations.

You have failed to take corrective measures for the shortcoming and incompletion in your application

as per given below:-

A complaint was received against the unit through D C office Bhiwani and through

CM Window Portal that the unit is not meeting the Siting Norms as per notification

dated 11.5.2016. Accordingly Fresh Siting Parameters report was sought from

Tehsildar Revenue Department, Tosham. Report received through email on

10.1.2023.

Whereas as per the report received from Naib Tehsildar Tosham on 10.01.2023, the

unit is not meeting siting parameter w.r.t point 2 i.e. required minimum distance from

major district road and other road which is shown as 0 km while it should be at least

0.1 km as Notification dated 11.05.2016. As per the fard jamabandi,the unit ABRM

CONSTRUCTION MATERIAL PRIVATE LIMITED is having land on

197//16,17,24,25, 204//4/1, which is shown to be not meeting siting parameter by

Naib Tehsildar Tosham, Distt. Bhiwani

 

           In view of the above stated facts, the consent to operate under Section 21 of Air (Prevention &

Control of Pollution) Act, 1981  sought vide your above referred application, is hereby refused due to

the above shortcomings / incompletion.

           In future, your unit will be discharging effluent and emitting  air emissions into the atmosphere

at your own risk in violation of the above said Act and rendering yourself liable for legal action under

section 38/39 of the Air (Prevention & Control of Pollution) Act, 1981.

No. HSPCB/Consent/ : 313129223BHICTOA30303245 Dated:10/01/2023

Annexure-R3
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Regional Officer, Bhiwani

Haryana State Pollution Control Board.
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HARYANA STATE POLLUTION CONTROL
BOARD

SCF-32, sector 13, HUDA, Bhiwani Ph. 01664-
240259 Email:- hspcbrojr@gmail.com

 E-mail: hspcb@hry.nic.in
                                                                                    

 
 To.
                M/s :ABRM CONSTRUCTION MATERIAL PRIVATE LIMITED
                VPO KHANAK TEH TOSHAM (BHIWANI)  

                                                                                    
Subject: Grant of consent to operate to M/s ABRM CONSTRUCTION MATERIAL
PRIVATE LIMITED.
              Please refer to your application no. 32815268 received on dated 2023-01-14 in
regional office Bhiwani.With reference to your above application for consent to operate,M/s
ABRM CONSTRUCTION MATERIAL PRIVATE LIMITED is here by granted consent as
per following specification/Terms and conditions.

                                                                                    

No. HSPCB/Consent/ : 313129223BHICTOA32815268 Dated:24/01/2023

Consent Under  AIR

Period of consent  24/01/2023 - 31/03/2027

Industry Type  Stone crushers

Category  ORANGE

Investment(In Lakh)  320.20001

Total Land Area(Sq.
meter)

 12140.0

Total Builtup Area(Sq.
meter)

 7000.0

Quantity of effluent

1.	Trade  0.0 KL/Day

2.	Domestic  1.0 KL/Day

Number of outlets  1.0

Mode of discharge

1.	Domestic  SEPTIC TANK

2.	Trade  na

Domestic Effluent Parameters

1. NA

Trade Effluent Parameters

1. NA

Number of stacks  1

Height of stack

1. NA

Emission parameters

1. SPM 600 micro gm/m3

Product Details

1. roari, bazri, zeera 5000 Metric Tonnes/day

Annexure-R6
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Regional Officer,  Bhiwani

Haryana State Pollution Control Board.

Terms and conditions 
                                                                                    

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.
2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.
3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent. 
4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application. 
5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.
6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.  
7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.  
8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time. 
9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.  
10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,

Capacity of boiler

1. NA  Ton/hr

Type of Furnace

1. NA

Type of Fuel

1. Electricity  KL/day

Raw Material Details

rock stone 5000 Metric Tonnes/Day
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quantity, quality of the effluent, mode of discharge, treatment facilities etc. 
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.  
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.  
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.  
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.  
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit. 
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.  

Specific Conditions :
                                                                                    

 1. The CTO so granted is for the unit established on the land having Khasra Nos.197/16, 17
min, 24 min, 25 min. Total land measuring (24 K- 0M) i.e. on the same land for which CTE
obtained and land papers submitted by the unit. In case the unit is found established on other
land or not meeting the siting norms as per notification date 11.05.2016 as amended till date,
the CTO so granted will be revoked following due procedure.
2. That the unit will run and maintain the APCM/ physical control measures to bring the
emissions within limits prescribed by the Board.
3. The unit will keep the air emissions within limits prescribed limits by the Board/under
provision of EP Act, 1986.
4. The unit will submit the analysis report of Air emission from Board’s Laboratory within 90
days from issue of this CTO.
5. The unit will apply for renewal of consent at least 90 days before expiry date of the consent.
6. The unit will abide with the directions/guidelines HSPCB/CPCB/ CaQM/any court decision
/direction of any competent authority.
7. The unit will make stringent compliance of stone crusher notification 11.05.2016 as
amended till date.
8. The unit will adhere to the production capacity mentioned in CTE/CTO certificate. If unit
found violating the production capacity, the CTO so granted shall be revoked automatically.
9. The unit will procure the raw material from legitimate source only.
10. This CTO is without prejudice to any action to be taken against the unit and against it’s
responsible
Persons under the provisions of applicable laws / acts / notification / courts order to be taken in
Respect of any violations found at any stage without any claim of the unit.
11. The unit will obtain prior NOC/Permission from central Ground Water Authority or from
HWRA i.e. Competent Authority of the state, in case underground water resource is used by
the unit.
12. The unit will abide with the directions/guidelines HSPCB/CPCB/CAQM/ direction of any
competent authority or any relevant decision of any Court.
13. If fails to comply the provisions of said notification, the CTO so granted shall be revoked
automatically without giving any notice.
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14. The unit will plant sufficient Nos. of trees within & outside the premises during coming
monsoon season or with the approval of Forest Department as per notification dated 11.5.2016.
15.Unit will not discharge any trade effluent inside or outside their premises.
16. Unit will maintain record of running of ACM i.e. Electricity & water  consumed for
spraying/dust suppression & used for domestic purpose.
17. The unit will not change its manufacturing process without prior permission of the Board.
18.  Unit will deposit balance consent fee if any found due as at any stage.
19. If the unit is found not complying the conditions of CTO so granted at any stage. The unit
will be liable for legal action, closure action as per the provisions of environmental Acts/laws
and for levy of Environment Compensation on the basis of polluter pay principal as per the
directions of Hon'ble NGT / CAQM/CPCB/ HSPCB issued from time to time.

 

Regional Officer, Bhiwani

Haryana State Pollution Control Board.
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Tele No. OL664-24O259

Regional Office
Haryana State Pollution Control Board,

SCF-32, Opp. Community Cenke, Sector-13, HSVP, Bhiwani

No. HSPCB/IIHI/2023l

To

Email-hspcbro

Hon'ble NGT Matter
Most Urgent

ol Datedt P$f o>lQ3

*"nMi"",,
1-Bhiwani Region
'Dated: a5 /a723

i

S^---
RegioFal officer,

4Bhiwani 
ReOion

The District Forest Officer,
Bhiwani

sub: Providing status of Plantation at M/s ABRM Construction Material Pvt. Ltd',

Khanak, Bhiwani.
Ref: Kindly refer to the subject noted above.

ln this regard, it is requested to provide the information regarding the current status of

the plantation at M/s ABRM Construction Material Pvt. Ltd., Khanak, Bhiwani including details

of the land area covered and the species of plants provided at the stone crusher, and

whether the plantation is as per stone crushing notification dated 11.05.2016.

You are therefore requested to provide the information within 07 days in this office'

Timely access to this information will enable us to evaluate the compliance status of the

above said unit as required to submit status report before the Hon',ble NGT and to take

appropriate action.

Endst No. HSpcB/BHt/2o2 3t 1q I o - ) 14 ) |

A copy of above ls forwarded to the following for information please:-

1. The Deputy Commissioner, Bhiwani

2. The Sub Divisional Magistrate, Tosham, Bhiwani

t
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